IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI
COURT-1II
J04/252/ND/2018

In the matter of :
FM Legal Circl Services (P) Ltd .. PETITIONER

SECTION :
Under Section 252

Order delivered on 31.8.2018
Coram:
(Dr. Deepti Mukesh)
HON’BLE MEMBER (JuDICIAL)
(Dr. VK Subburaj)
Hon’ble Member (Technical)

For the Petitioner /Op. Creditor : P . Wayﬂ . Muaaaﬂ_,

For the Respondent/Corporate Debtor
For the Intervener oMy W. %@Mu_q ) MU- W D’“C"""‘-&Tﬂf

ORDER
It is seen from the records that both the statutory authorities have not
filed their reply inspite of two opportunities given. Last chance for 2 weeks is
given to these authorities to file their reply with an advance copy to be made

available to Ld. Counsel for the appellant.

Post the matter on 28.9.2018.
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